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ounsel for the applicant.

Mr.M.S.Gurjar -
Heard the| learned counsel for the applicant on
jurisdictien. : : \
As per Rule 6 of the CAT(Prccedure) Rulés, 1987,

(1) An application shall ordinsrily be file@ by an applicant
with the Registrar of the Bench within whose ﬁuri<diction—

(i) the applicant is posted for the txme being, or
(ii) the cause of actJon, wholly or in part has arisen:

Provided | that with the lesve of the Chairman the
application may be filed with the Reg1=trar of the Principal

. Bench and subject to the orders under Sec. 25,*such application

chall be heard and disposed of by the Bench Wthh has
Jurisdiction gver the matter. :
Bhilwara and

The applicant is presently posted at.

Bhilwara com
Central Adminjistrative Tribunal and not wnth:n jurisdiction of
this Rench. fTherefore, the applicant should; have filed this
0.2 before Jodhpur Bench of the Tribunal.

n

We, therefore, order te return the 0.A'to the applicent
for filing before the Court of competent jurisdiction.

stands disposed of according]y.f

(Gopaf/:ina ) , ;XS.K.Agarwal)

Member (A) Member (J)

within Jjurisdiction of chhpur Bench of the
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